
OFFICE OF THE CHIEF METROPOLITAN MAGISTRATE/
CENTRAL DISTRIC, TIS I]AZARI COURTS,. DELHI
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The Ld. Principal District & Sessions Judges
LV_el.t/East/North East/Shahdara/North/ North West/South/
KEith East/South West/ New Delhi Districts/RACC, Delhi.

Sub Compliance of Order dated 28-07-2022 of Hon'ble Single Judge
of Hon'ble High Court of Delhi in Bail Application No.i’806/2(j'21case titled Neetu Singh Versus The State of NCT of Delhi.

Respected Sir/Madam,

As directed in the minutes of meeting dated 25-01-2023 (copy
attached) of Che Committee for compliance of order dated 28-07-2022 of
Flon'ble High Court of Delhi with respect to Proclaimed Offenders/ Proclaimed

Persons'' under the Chairmanship of Ld. Principal District & Sessions Judge

( HQ), Delhi, the undersigned wishes to request your goodself to ensure that

ttle data Lo be retrieved from the files already consigned to Record Rooms in

your respective districts is furnished in soft format (excel form) on email
ID-pomsddc@gmail.com, to the Office of undersigned positively within 7

days from today in the prescribed format (Copy attached)

It is also infol'nred to your goodself that this exercise is being conductEd

in compliance with judicial order passed by the Hon'ble High Court of Delhi
.Ind fortnightly meetings are being held and minutes thereof are also being
regularly sent to Hon'ble High Court of De-Iht.

It is also requested to your goodself to instruct the Ahlrnads/Assistant
Ahlnrads of Ld. Sessions Court of your respective districts to upload POs/PPs

data on the portal for running cases as well as cases which have been

,lecided but not consigned to record rooms. In this regard, the training. has

already been ilnparted to all the Ahlmads/ Assistant Ahlrnads by NIC.

Thanking you.

Yours fei'}hfully

/?
(SIDDHAkThK MALIK)

chief MetroF/olitan Magistrate
Central District, THC, Delhi.
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MOST IMMEDIATELY / OUT AT ONCE ,)

OFFICE OF THE PRINCIPAL DISTRICT & SESSIONS JUDGE (WEST)
TIS HAZARI COURTS : DELHI

No 3522-35 at /Rules/Gaz./PDJ West/2023 Dated. Delhi the £'2- ' '1

Copy forwarded for information and necessary compliance, to :-
All the Judicial Officers of DHJS dealing with criminal jurisdiction, West District,
Tis Hazari Courts, Delhi.
The CMM/ACMM/MMs, West District, Tis Hazari Courts,' Delhi2
.The Branch3
Delhi

Incharge, Record Room (Criminal & Sessions), Tis Hazari Courts.

The O/o CMM, West District, Tis Hazari Courts, Delhi4
The PS to the
Courtgs, Delhi.

Principal District & Sessions Judge, West District, Tis Hazari

The Reader/Ahlmad to the Principal District & Sessions Judge, West District1 Tis
Hazari Courtgs, Delhi.
For uploading on LAYERS.
For uploading on centralized website through LAYERS.

(Pawari- Singh Rajawat)
Link Officer Incharge (Judicial Branch)

ADJ-08, West District, THC, Delhi
I
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-'!:NL'’;'!::S OF MEETING OF THE COMMITFEE HELD WITH RESPECT Iq:: ,.’
COiviPLiANCE OF OR4ER COIVTAJNED IN ORDER DAT.ED 28.'07, 2022 OF aol@@M ’ :
HIGH . COURT WITH RESPECT TO PROCLAIMED OFFENDERS/PROC\LAINrEII)j1
PERSONS”. UNDER -THE CHAIRMANSHIP OF LEARNED PRINCIPAL DISTRIC'+" &;
hli:SSiObi-S JUDGE (HEADQUARTERS) DELHI ON 25.OJ.2023 4g' 04:30 rm 1&,
- ' /!\’!:!=!q£NCE ROOM NO.302, 3rd FLOOR, TIS HAZARI-COURTS) DE.LHI.

C O IIAM

Chaired by
Sh
Pri;lei}>aF.gB L'${Qrls.:

mmlm
Di

;trict, Ug; H
KaTH Kumar, CMM, \vast-DMct, Tis H

_sIR=;ifi& :1, ClGIiaTo 'East', KKD Courts, Delhi.

Sh

Sh

Sh

Sh

Sh

Dr. AFun Mohan) Senior Advocate/Amicus Curiae has sent his inability to attend this,
:ICC;tillg as he is ill, ' - t

Sh' }/iehitra Veerl DCP (Crime) Police Headquarters,. New Delhi. has also sent lfi;§T
abiIIty to attend this meeting' as 'he .is -' held hp with Republic D.a#,20:gd!’

: :-:'1lgclments and has depute(i Sh. Shivaji Chaphan, ACP CCTNS on his behalf.
,:~gWJttended by:

1- Sh. Hareesh HP, DC:P/Legal Division, .Police -Headquarters, New Delhi,
J. ShI Shashi Kant Sharma, HOD & STD, ICJS & NiC,
3. Sh. Shivaji Chauh4n, ACP CC)TNS.
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Officers /Oqlcigls from !hq..Pe,PRrFntfp,t:
1 ' Sh. RgndhiF Sin.gIll Br. In-charge, Record- Room (Sessions) .THC, 6elhi1
2 ' Sh' PaIvan Sinhal Br.' In-ebb"ge,. eMM Oface I. Central DisjricE, THe, Delhi'.

W
an CC ,ati.order di;.erarlce -date

ICy2'-2 of the Norlbl Lgle 1 03.01.2023 Id by Ld
H;gh Court of Delhi .tral) L'dividualnow

Application No.3805/2021 } Crimjnd Courts MMs and ASJ$ across,
tl1.led Neet-u Si Delhi stand furnished to carSta

o! NC’!' of Delh it is further informed by Ld. CMM (CentT

.that traii Lg al, leen impart

NIC aeroerrle
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'i’„:It 'i??'$k IbfrR’ore’ 'hlformed by Ld. C:.
(Centr:aIJ' that data to be retrieved' f„o., i, I,,=

which have already been COnS1£,,cc1

"Recofd Rooms iS yet ' to be received I,y 1, , L

office. In that regard, ,„,, ,g.,„. . I

communication be sent to all learn,-c! {

Principal District & Sessions Judges
Pejh{49ew,„Delhi' to ensure that the ddt,1 to

be''.bbQye{'.f;6 jn 'the ales dready consigned i

to Rab%a :ROqlhs of their respective Districts
18 fn;4:+b-+led:- :'to' 'the office of Ld, CN.'IM

fCdntral) 'positIvely within 10 da\.'s fr.:1.

todaY in the prescribed formal onI!,' : I.„,- -
Principal District & Scs sl ons

Delhi/New Delhi be also reminded that i.Il,s i

exercise is -being conducted in coinpiiall<.;c

'.WIth judicial 'orders passed by Hon’ble High

C:ourt. of Delhi and fortnightly meetings are

belng held,-'.aUnutes whereof are also being

re@lafIY sent to Honl)Ie High Court of Delh1
The sai(a'-conrmu'nication be issued b,.- Ld

CMM fGdhtfd) .

As fe.ga=ds'!uploading of data after vettin f the

sarne, . the-ACP:'CCTNS has placed on recoil!
a chatt which iS annexed as part of ttlc;sr

rrrrnutes .

As regards technicd action to be take. -.,- !

NIC in terms with minutes of meeting dated

03.01'2023, it iQ informed by Sh. Sha:, r11

ICan't ShafIna from NIC that the same }las
been done - and now the unmatched o;

lncorrect data -can be transmitted back b\
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the Police to the Qrimiha1 cc)iag 't;did8tH
for approprjate rectification. As. rQgar-ds -tMs-
technical chmlge, Ld. CMM (Central) has

explain'.ed that once bach Criminal Court
starts uploading its respective data, the'

system would be checked.

Sh. Shivaji Chauhm1, ACP C;CTNS sugge-s,ted

that the unverifie-d or incorrect data, instead

of bq.hg direeUy Fran,kitted to the Criminal-l
Courts , concerned by' the SHOs concern'e4,

be first tremsmitted to the admin of Delhi
I='PoIIce to cross-check if the said data ’-is'

I,}incorr98t. or .unmatched. In case, the sda
[::bata is found'to- be correct and matched1 tbdIi

same need not be sent to Criminal Courts.'ln

t:his, regard, qua transmission between SH:O-;

and I 'adrninistrator of Delhi . Police, tRe

requisite technical ehange(s) shall be card$4: 1iB.

out by NIC, . as assured by Sh. Shashi Kai.biglg:

by the. next Meeting. . - -',i
Tn „ i,,', nf , it„:ti.n ,, ,Yi,ting tna,; ;;ii:It
Committed resolves that henceforth, eveny

Criminal Co’,'ir'L i.e, MMs and ASJs shall staEt
uploading the data of POs/PPs of 'their
respective Courts for being vetted by .Delhi
Police. Once complete vetted - data is

available, the Committee shall place a'

request before the Hon’ble High Court of

Del:hi for making the data accessible to the

general public.

It is inforMed by Sh. Ardnd Kumqr} td. sM::.I

+dge (gBI) JRoU.se AVenUe Cour{s. can$,bill
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rploading IS not being possible bec£, o,r

theFe is no provision in the .backdro!? ITl'..

Sh. Shashi Kant Sharma assures i o i't:t:

tIns bY the next meeting. It i's rcsol=c('

this rectification be done ll COOl-CII !',

wah Ld' CMMI RACC, New Delhi
Next rneetin g tentativejy 1lxeclis

07.0„2.2023 at 04:30 pm.

CoPY. of thesd minutes be ;} IFsen t ()

l8egl§ttaF General, Hon’ble High Courl € Jf

Delhi, Ne.w Delhi for being placed before :r: C

Hon l3le Court In Bail A PT)Ii CFI I

No'3805/2021 titled Neetu Si.gh 1. 'S

State of NCT of Delhi, which is ?IOVU lis

befo£e the Honble Court on 02.02.202.3

Medting ended with a Vote of Thanks to the C;hdr
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(Shirish Agga.I'wal)
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